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JUDGMENT AND  ORDER 

1. The prosecution case,  in brief,  is  that  the informant 

Jahan Uddin lodged an ejahar before the O.C. Jogighopa Police Station 

stating  inter  alia  that  his  daughter  Jahena  Begum got  married  to  the 

accused Muktar  Ali  about  three  years  back.  After  some days  of  their 

marriage with the connivance of accused Ohabder Ali and Abdul Aziz, 

his son-in-law started to torture his daughter both physically as well as 

mentally on demand of dowry articles. On 02.05.2010 at about 11.30 PM, 

his daughter committed suicide in the house of his son-in-law. 
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2. On receipt of the ejahar, police registered a case and 

after  completion  of  investigation  submitted  charge  sheet  against  the 

accused persons Muktar Hussain, Abdul Azid and Ahetan Necha  U/S 

304(B) IPC. As the case is exclusively triable by the Court of Sessions, 

the case is committed to this Court. And as the other accused Ohabder Ali 

was  found as  juvenile  in  conflict  with  law,  the case  against  him was 

submitted  before  the  Principal  Magistrate,  Juvenile  Justice  Board, 

Bongaigaon.  During  trial,  the  accused  persons  put  their  appearance 

before the court and they were enlarged on bail. Charge was framed U/S 

302 IPC which was read over and explained to the accused persons to 

which they  pleaded not guilty and claimed to be tried.  

3.   In  this  case,  prosecution  examined  20  (twenty) 

witnesses. On the other hand, the defence also examined one witness in 

support of their case. The plea of the defence is the plea of  denial.

4.   Point for determination:

1. Whether the accused persons on 02.05.2010 at about  

11  AM  at  Borkholajhar  village  under  Jogighopa 

Police Station committed murder by causing the death 

of Jahena Begum and thereby committed an offence 

U/S 302 IPC !

DECISION  AND REASONS THEREOF    

5. To arrive at  just decision of the  case, let me consider 

the evidence of the witnesses.    
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6. PW 1 is the informant Jahanuddin. He deposed in his 

evidence that his daughter got married to the accused Muktar Hussain. 

Accused Abdul Azid is the father-in-law and the other accused Ahetan 

Necha is the mother-in-law of his daughter. About two years back, his 

daughter  died.  Three  months  before  her  death,  her  marriage  with  the 

accused Muktar was held. After their marriage, his daughter went to the 

house of her husband to lead conjugal life.  During their conjugal life, 

when his daughter visited his house, she complained that her husband and 

her father-in-law and mother-in-law used to torture her alleging that his 

daughter had illicit relationship with other person. They also tortured his 

daughter on demand of Rs. 20,000/-. They asked to leave their house due 

to non payment of money. But he failed to make payment of demand of 

his son-in-law. He informed the matter verbally to the Police Station. One 

meeting was held in their village to settle the matter in dispute. After the 

village bichar,  his daughter was taken to the house of the accused by 

compromising the matter. After 14 days of the said bichar, his daughter 

came to the house of her father. After sometimes accused Ohabder Ali, 

brother of the accused Muktar came to his house and took Jahena to their 

house. After half an hour, Ohabder cried for help by stating that Jahena 

committed suicide. He immediately went to the house of the accused and 

found his daughter sitting on the floor but one rope is surrounded on her 

neck. At that time, she has been expired. He also noticed injury on her 

two hands. On the said day, he lodged the ejahar in the police station. 

In his cross-examination, PW 1 replied that he has six 

numbers of sons and daughters and the deceased Jahena was the eldest 
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one. Accused persons are his adjacent neighbours. After their marriage, 

they used to visit the house of the accused and the accused persons also 

came to their house. At the time of marriage, there was no demand of any 

dowry articles from the side of the accused. Accused Abdul Azid and his 

wife have a tea stall at Palital Bazar. Accused Muktar is dealing with the 

business of selling clothes in villages. Before one month of the marriage 

of his daughter with Muktar, one day she attempted to commit suicide. 

After that she was treated and recovered. 

7. PW 2 is Nur Islam. He deposed in his evidence that 

the  deceased  Jahena  got  married  to  the  accused  Muktar  before  three 

months of her death. He came to know that the relationship between the 

deceased Jahena and the accused was not cordial.  She returned to the 

house of her father. Later on, in the village bichar, Jahena was taken to 

the house of her husband by compromising the matter. On receipt of the 

information regarding her death, he went to the house of the accused and 

found her siting on the floor. One rope was surrounding on her neck. 

In his cross-examination, PW 2 replied that accused 

Abdul Azid and Ahetan Necha have a tea stall at Palital bazar. Accused 

Muktar  has  a  business  of  selling  clothes  in  different  villages.  Before 

marriage with Muktar, Jahena attempted to commit suicide in the house 

of Abul Hussain. He was not  present  in the village bichar which was 

called to settle the dispute between the accused and the deceased Jahena. 

8. PW 3 is Hakimuddin. He deposed in his evidence that 

about two years back, the daughter of the informant, Jahena died. She got 
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married to the accused Muktar. After that they lived together as husband 

and wife but he came to know that after their marriage Muktar used to 

torture deceased Jahena on demand of dowry articles. One meeting was 

held  in  their  village  to  settle  the  matter  in  dispute  and  there  was 

compromise which took place between the parties and Jahena was taken 

to the house of the accused. After some days one Azibar informed him 

that Jahena died. On receipt of the information he went to the house of 

the accused and found Jahena sitting inside the room and one rope was 

surrounded on her neck. Police seized one rope, one hammer and iron rod 

from the place of occurrence, prepared seizure list  wherein he put his 

signature vide Ext-1(1). 

In his cross-examination, PW 3 replied that he could 

not  say the date  when the meeting was  held.  He did not  state  before 

police  that  the  accused persons  used  to  torture  Jahena  on demand of 

dowry articles. 

9. PW 4 is Khadem Ali. He deposed in his evidence that 

accused Muktar got  married to the daughter of the informant,  Jahena. 

After their marriage, they led conjugal life but there was quarrel between 

them due to demand of dowry articles and money for which one meeting 

was held in their village. The accused persons demanded bed, and other 

furniture and other articles from Jahena and Jahanuddin promised to give 

the said articles to the accused. After that Jahena was taken to the house 

of  the  accused  by  compromising  the  matter.  After  one  month  of  the 

village bichar, Jahena was found dead in the house of her husband. On 

receipt of the information, he went to the house of the accused and found 
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Jahena sitting on the floor. Her head was touching the bed and her two 

legs were spreading on two sides and one rope was surrounded on her 

neck.  He  had  also  noticed  swelling  injury  on  her  abdomen.  Police 

conducted inquest on the dead body of Jahena. He put his signature on 

inquest report vide Ext-2(1).  

10. PW 6 is Abdul Hussain. He deposed in his evidence 

that the occurrence took place on 02.05.2010. Jahena, wife of accused 

Muktar died on that day. His wife Rasmala Begum informed him over 

phone that Jahena died by hanging. He immediately went to the house of 

the accused and found Jahena was hanging inside the room. But her legs 

were touching the floor and the rope was surrounded on her neck. She 

was  sitting  on  the  floor.  He found the  accused  Muktar  at  home.  The 

relationship between Muktar and the deceased was not cordial. Muktar 

had love affairs with the deceased. Jahena alleged that Muktar committed 

rape on her, but Muktar did not want to marry her. After that Jahena took 

poison.  Later  on,  Muktar  was  compelled  to  marry  Jahena  with  the 

instance of the people of their village. After their marriage even they used 

to quarrel each other for which one meeting was held. Father of Muktar, 

Abdul Azid compromised the matter and took Jahena in their house. After 

two and half months of the meeting the incident took place.  

In  his  cross-examination,  PW  6  replied  that  the 

deceased Jahena is his grand-daughter. His house is situated about 200 

metres away from the house of the accused.  Accused Abdul Azid and 

Ahetan Necha have a tea stall at Palital bazar. Accused Muktar is dealing 

with the business of selling clothes. 

            Contd.....P/7



      :::7:::

11. PW 7 Matleb Ali, PW 8 Nurul Haque, PW 9 Nilima 

Khatun, PW 11 Khodaboxo Ali and PW 12 Samsul Haque deposed in 

their  evidence  that  Jahena,  daughter  of  the  informant  Jahanuddin  got 

married to the accused Muktar Hussain. After their marriage,  they led 

conjugal  life  in  the  house  of  her  husband.  After  some  days  of  their 

marriage,  the accused persons  started to  torture  Jahena on demand of 

dowry articles and money for which one meeting was held in their village 

to settle the matter. They were present in the said meeting. It was settled 

that henceforth the accused persons would not torture Jahena nor demand 

any articles from her and Jahena was taken to the house of the accused. 

After some days Jahena died in the house of her husband by hanging. On 

receipt  of  the information they  went  to  the house of  the accused and 

found Jahena sitting on the floor. One rope was surrounded on her neck. 

They also noticed some injury on her hands. The rope, hammer and rod 

which  were  found near  the dead body were  seized  by police  in  their 

presence. Police also conducted inquest on the dead body of Jahena and 

they put their signatures in the inquest report.    

All  the  witnesses  were  cross-examined  by  learned 

defence counsel. From their cross-examination nothing has come out to 

discredit the evidence of the witnesses. But it is admitted that the accused 

Muktar has a business of selling clothes in the village and his parents 

have a tea stall  at  Palital  bazar.  It  was suggested that Jahena was not 

tortured by the accused persons on demand of money and other dowry 

articles and Jahena committed suicide.  

12. PW 13 Khamiran Nessa, PW 14 Jahirul Haque, PW 15 
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Abdul Ajit,  PW 17 Hajrat Ali,  PW 18 Sher Ali and PW 19 Rasamala 

Begum also corroborated the statement of other witnesses that on receipt 

of the information about the death of Jahena Begum, they went to the 

house of the accused and found Jahena sitting inside the room and one 

rope was surrounded on her neck.  PW 17, 18 and 19 also stated that 

before her death during her stay in the house of the accused, there was an 

allegation that the accused persons used to torture the victim on demand 

of dowry articles for which one meeting was held and they were present 

in  the  said  meeting  and  in  the  said  meeting  there  was  compromise 

between the parties and after that Jahena was taken to the house of her 

husband. After 14/15 days of the meeting, they received the information 

regarding the death of Jahena. 

13. PW 16 is Ashrumoni Malakar, Circle Officer, Chapar, 

Bilashipara,  who  conducted  the  inquest  on  the  dead  body  of  Jahena 

Begum. She deposed in her evidence that on 02.05.2010 she was posted 

at Boitamari Cricle as Cricle Officer. On that day at about 5 PM as per 

direction of SDO (Civil), North Salmara, she conducted inquest on the 

dead body of Jahena Begum in connection with Jogighopa P.S. Case No. 

65/10 and found one deep rope mark in and around the neck. Eyes were 

closed.  Hair  –  Black  and  long.  Dress  wearing  red  and  black  printed 

cotton sari. 

14. After  going  through  the  evidence  of  aforesaid 

witnesses, it is seen that the deceased Jahena got married to the accused 

Muktar Hussain before three months of her death. After their marriage 

they led conjugal life in the house of the accused. It is alleged that the 
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accused persons used to torture Jahena on demand of money and other 

dowry articles. As the father of the victim has failed to meet the demand 

of her husband, she has been tortured by the accused. It also appears from 

the evidence on record that to settle the matter in dispute between the 

parties, one village meeting was held and in the said meeting some of the 

witnesses were present and according to them, there was a compromise 

between the parties that the accused persons would take the victim in 

their house and they would never torture her and accordingly, she was 

taken back in the house of her husband. After some days, Jahena was 

found dead in the house of her husband. The witnesses also stated that on 

receipt of the information they visited the house of the accused and found 

Jahena sitting on the floor. At that time, she has already been dead and 

one rope was surrounded on her neck. The witnesses also stated that this 

is a case of murder but not suicide. 

15. PW  5  is  the  Medical  Officer,  Dr.  Bipul  Ch.  Ray 

Pradhani. He deposed in his evidence that on 03.05.2010 he was posted 

as Medical & Health Officer at Bongaigaon Civil Hospital. On that day 

he  conducted  postmortem  examination  on  the  dead  body  of  Jahena 

Begum @ Nurjyoti Begum, 19 years, female escorted and identified by 

UBC-159 Sahan Ali, Jahan Uddin and Hakim Uddin on police requisition 

vide Jogighopa P.S.  Case No. 65/10 U/S 304(B)/34 IPC and found as 

follows:-

External appearance:

An early decomposed average built female dead body 

of about 19 years of age with eyes closed and long black hair.  
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A ligature mark is present above the thyroid cartilage 

extending obligatory upwards and deficient on the left side of neck. The 

tissues under the ligature mark are dry, white and glistering. 

Cranium and spinal canal:

Scalp,  skull  and  vertebrae  –  Healthy.  Membrane  – 

Intact and congested. Brain and spinal cord – Intact and congested. 

 Thorax: 

Walls, ribs and cartilages – Intact and healthy. Pleurae 

– Healthy. Larynx and trachea – Congested. Right lung and left lung – 

Congested and healthy.  Pericardium – Congested and healthy.  Heart  – 

Congested. Vessels – Intact and congested. 

Abdomen:

Walls,  peritoneum  -  Intact  and  healthy.  Mouth, 

pharynx, oesophagus are intact and congested. Stomach and its content – 

Intact, congested and contain undigested food particles. Small intestine 

and its contents – Healthy, contains semi-digested food particles. Large 

intestine and its contents – Healthy, contain faecal matter. Liver, spleen 

and kidneys – Healthy and congested. Bladder – Healthy, contains little 

amount of urine. Organs of generation, external and internal – Healthy, 

foecal matter seen around the perineal region.

Doctor  opined  that  the  cause  of  death  was  due  to 

asphyxia as a result of hanging which is antemortem in nature. 

In his cross-examination, PW 5 replied that he did not 
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find any external injury on the person of the deceased. 

16. Learned  counsel  for  the  accused  has  submitted  that 

there  is  no  evidence  on  record  to  prove  that  the  accused  committed 

murder of his wife. She has not died of any injury alleged to be caused at 

the hands of the accused. There is also no evidence to suggest that her 

death  was  due  to  demand  of  dowry.  On  the  other  hand,  there  is 

conclusive evidence that she committed suicide. There is no eyewitness 

to the alleged occurrence.  There are  only circumstantial  evidence,  but 

they did not conclusively prove that she was murdered by the accused. 

17. In support of his submission, learned counsel placed 

reliance on some case laws:

(i) 2011 (2) Supreme Court Cases (Cri) 375

(Sunil Kumar Shambhu Doyal Gupta & Ors. v. State 

of Maharashtra) 

(ii) 2011 (2) Supreme Court Cases (Cri) 393

(Satya Narayan Tiwari & Ors. v. State of U.P.)

(iii) 2012 (4) Supreme Court Cases (Cri) 595

(Ranjit Singh v. State of Punjab) 

(iv) 2014 (2) Supreme Court Cases (Cri) 205 

(Vijay Kumar v. State of Rajasthan)

18. On the other hand, learned Public Prosecutor for the 

State has contended that the death of the deceased took place just after 
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three months of her marriage and that too in the house of her husband. 

The prosecution has proved beyond doubt from the reliable evidence of 

prosecution  witnesses  that  before  her  death,  the  deceased  has  been 

tortured by the accused due to demand of money and other dowry articles 

for which one meeting was held in their village and in the said meeting, it 

was settled the matter with a direction to take the victim to the house of 

the accused. Accordingly, the victim was returned back to the house of 

her husband. After about 15/20 days of her return back home, she was 

found dead in the house of her husband. These are strong circumstances 

which go against the accused that after he brought back his wife within 

some days, she was found dead in a mysterious circumstances and it was 

not a natural death. Under these circumstances, the onus is on the accused 

to prove that her death was a natural and neither she was murdered nor 

she was abetted to commit suicide. 

19. It  is  seen  that  the  prosecution  case  mostly  rests  on 

circumstantial evidence. The cardinal principles of criminal jurisprudence 

regarding the case depending upon circumstantial evidence is that there 

must be a chain of events so complete as not to leave any reasonable 

ground for conclusion consistent with the innocence of the accused. It 

must  be  such,  from  which  it  could  be  inferred  that  in  all  human 

probability the act must have been done by the accused. Circumstantial 

evidence admits of no other rational explanation than that of the guilt of 

the accused. The link in the chain of events must be complete and it can 

be  unequivocally  point  to  the  guilt  of  the  accused  and  exclude  any 

hypothesis consistent with the innocence of the accused.   
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20. It  has  been  consistently  laid  down  by  the  Hon'ble 

Supreme  Court  that  where  a  case  rests  squarely  on  circumstantial 

evidence,  the  inference  of  guilt  can  be  justified  only  when  all  the 

incriminating facts and circumstances are found to be incompatible with 

the innocence of the accused or the guilt  of any other person and the 

Hon'ble Supreme Court has observed the fact in the case of Hukam Singh 

v. State of Rajasthan (AIR 1977 SC 1063);  Eradu and Ors v. State of  

Hyderabad (AIR 1956 SC 316);  Earabhadrappa v. State of Karnataka 

(AIR 1983 SC 446);  State of U.P. v. Sukhbasi and Ors. (AIR 1985 SC 

1224);  Balwinder Singh v. State of Punjab (AIR 1987 SC 350);  Ashok 

Kumar Chatterjee v. State of M.P. (AIR 1989 SC 1890). In the aforesaid 

cases, it has been decided that the circumstances from which an inference 

as  to  the  guilt  of  the  accused  is  drawn  have  to  be  proved  beyond 

reasonable doubt and have to be shown to be closely connected with the 

principal fact sought to be inferred from those circumstances. In the case 

of Bhagat Ram v. State of Punjab (AIR 1954 SC 621), it was laid down 

that  where  the  case  depends  upon  the  conclusion  drawn  from 

circumstances the cumulative effect of the circumstances must be such as 

to negative the innocence of the accused and bring the offences home 

beyond any reasonable doubt. 

21. In the case of  C. Chenga Reddy and Ors. v. State of  

A.P. (1996) 10 SCC 193, wherein it has been observed thus:

“In a case based on circumstantial evidence, the settled law 

is that the circumstances from which the conclusion of guilt 

is  drawn  should  be  fully  proved  and  such  circumstances 
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must  be  conclusive  in  nature.  Moreover,  all  the 

circumstances should be complete and there  should be no 

gap  left  in  the  chain  of  evidence.  Further  the  proved 

circumstances must be consistent only with the hypothesis of 

the  guilt  of  the  accused  and  totally  inconsistent  with  his 

innocence.”

22. In the case of Padala Veera Reddy v. State of A.P. and  

Ors. (AIR  1990  SC  79),  it  was  laid  down  when  a  case  rests  upon 

circumstantial evidence, such evidence must satisfy the following tests:

(1) the circumstances from which an inference of guilt is 

sought  to  be  drawn,  must  be  cogently  and  firmly 

established; 

(2) those circumstances should be of a definite tendency 

unerringly pointing towards the guilt of the accused;

(3) the circumstances, taken cumulatively should form a 

chain so  complete  that  there  is  no escape  from the 

conclusion that within all human probability the crime 

was committed by the accused and none else; and 

(4) the  circumstantial  evidence  in  order  to  sustain 

conviction  must  be  complete  and  incapable  of 

explanation of any hypothesis than that of the guilt of 

the  accused  and  such  evidence  should  not  only  be 

consistent with the guilt of the accused but should be 
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inconsistent with his innocence. 

23. Keeping the aforesaid principle in mind, let  us now 

advert to the circumstances placed by the prosecution in this case in order 

to  bring  the  culpability  of  against  the  accused.  As  I  have  already 

discussed  the  evidence  of  the  witnesses  in  this  case.  Under  such 

backdrop, it is seen that the dead body of the deceased Jahena was found 

sitting on the floor, head touching the bed and a thin rope surrounding 

neck of the deceased indicate that in such a position and in the practical 

approach, Jahena could not have died by hanging herself. Apart from that 

the  witnesses  have  given evidence  categorically  to  the  effect  that  the 

relationship between the deceased and her husband was not cordial and 

there was mediation and Panchayat i.e. Village Bichar for amicable life 

and thereby indicating that there was continuous misunderstanding and 

frequent quarrel between the deceased and his wife Jahena. 

24. The plea of the defence is total denial and they took 

the plea of alibi that they were not present in their house at the time of 

incident and to support the fact, one witness was examined as DW 1 i.e. 

Hashmat Ali. He deposed in his evidence that accused Muktar Hussain is 

doing business of selling clothes in villages and the other two accused 

persons have a tea stall at Palital Bazar. About four years back one day he 

was working in his house, at that time Muktar came to his house and 

called some other people also to sell the clothes. His daughter-in-law was 

attending the accused Muktar to purchase clothes from him. After leaving 

his house when he crossed 10/12 feet, one person rushed to Muktar and 

disclosed that his wife committed suicide. Immediately Muktar left the 
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place. Accordingly, he followed Muktar to his house. When he entered 

the house of Muktar, he found  12/14 persons in their courtyard. When he 

entered into the room, he found that wife of Muktar was hanging from 

ceiling and her feet was above the floor and one 'Mora' was found nearby. 

Thereafter he left the place. 

25. In  this  case,  through  seizure  list  vide  Ext-1,  the 

Investigating  Officer  seized  one  rope,  one  hammer  and  iron  rod.  If 

'Morah' was found in the place of incident, I.O. definitely would have 

seized the said Morah but no 'Morah' was seized in connection with the 

instant  case and the prosecution witnesses examined in this case have 

stated that immediately on receipt of the information, they came to the 

house of the accused and found Jahena sitting on the floor. They did not 

say that they found the deceased Jahena hanging from the ceiling and one 

'Morah' was found in the said room. The prosecution witnesses examined 

in the case except PW 1, are noway related to the victim. So, they are the 

independent  and natural  witnesses  and the witnesses  never  stated that 

they have any enmity with the accused or his family members for which 

they have any grudge against the accused to implicate them falsely. 

26. The  prosecution  has  relied  upon  the  following 

circumstances that -

(a) Jahena was found dead in her matrimonial home. 

(b) Just before the incident Jahena was called by her 

brother-in-law  to  their  house  and  after  half  an  hour,  he  shouted  that 

Jahena committed suicide.               
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(c) Due to torture for demand of dowry articles and 

money, deceased Jahena returned back to her parents' house and to settle 

the matter, one village bichar was held and Jahena was taken back to the 

house of the accused with an assurance not to torture her in future. After 

some days Jahena was found dead in the house of her husband. 

(d) According to the prosecution witnesses, on receipt 

of the information regarding the death of the deceased Jahena when they 

visited the house of the accused, they found the victim sitting on the floor 

and one rope was surrounded on her neck. 

(e) The relation between the deceased and the accused 

was not cordial due to non-payment of dowry articles and money. 

27. So, under such circumstances of the case and the false 

plea of alibi taken by the accused, chain of circumstances is complete 

that it is the accused Muktar i.e. husband of the deceased is responsible 

for the death of his wife Jahena. Though it was stated by the defence side 

that Jahena has committed suicide, but there is no explanation from the 

side of the accused that why his wife has taken such drastic step to end 

her  life.  According  to  PW 1,  after  14  days  of  the  village  bichar,  his 

daughter Jahena came to his house. After sometimes Ohabder, brother of 

the accused Muktar came to his house and took Jahena to their house by 

stating that Muktar called her. After half an hour, Ohabder shouted that 

Jahena committed suicide. The fact was not denied by the accused by 

giving any suggestion or adducing any evidence. PW 1 also stated that 

before her death, his daughter also disclosed that due to torture caused by 

the accused towards her, she was not interested to stay in her matrimonial 
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home.  Under  such  backdrop,  it  can  be  said  that  accused  Muktar  was 

remained  present  in  his  house  on  the  date  of  incident  and  would 

unerringly point only to the guilt of the accused Muktar. 

28. In view of the above discussion, I am of the opinion 

that  prosecution  has  considerably  proved  the  case  beyond  reasonable 

doubt against the accused Muktar.  Hence,  he is  found guilty U/S 302 

IPC. 

29. The case against the accused Abdul Azid and Ahetan 

Necha is not proved beyond reasonable doubt. Hence, they are acquitted 

on benefit of doubt. 

30. Accused  Muktar  Hussain  is  heard  on  the  point  of 

sentence. He has submitted that after the death of Jahena, he contracted 

second marriage and one child was born to them. In his house, he has 

also age old parents and he is the only earning member of his family  and 

prayed for leniency. 

31. On the facts of this case, it is true that the accused had 

motive  to  commit  murder  and  he  did  it  with  an  intention  to  kill  the 

deceased, but in the present case, there is nothing on record to indicate 

that the accused was having any criminal record nor it can be said that he 

will be a great danger to the society at large. It is true that this act is 

heinous one and requires to be condemned but at the same time, it cannot 

be  said  that  it  is  a  rarest  of  rare  case  where  accused  requires  to  be 

eliminated from the society.  Hence,  sentence of  imprisonment  for  life 

would meet the ends of justice.  
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   O      R     D     E     R

I  convict  the accused Muktar  Hussain U/S 302 IPC 

and sentence him to R.I. for life and also to pay a fine of Rs. 2,000/- 

(Rupees Two Thousand) i/d, R.I. for one year. 

The period which he detained in custody shall be set 

off from the period of imprisonment imposed on him. 

No case is found against the accused Abdul Ajid and 

Ahetan Necha U/S 302 IPC. Hence, they are acquitted and set at liberty 

forthwith. 

Copy of Judgment be furnished to the accused free of 

cost. 

Copy of the Judgment and Order be sent to Deputy 

Commissioner, Bongaigaon as per provision U/S 365 CrPC. 

LCR be transmitted back to the learned court below 

with a copy of this judgment and order.

Given under my hand and the seal of the court on this 

9th day of March, 2015.

                   

                         ( M. Nandi )
                                         Sessions Judge, 

    Bongaigaon.
Dictated and corrected by me,

              ( M. Nandi )
           Sessions Judge,
             Bongaigaon. 

         **************
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A  N  N  E  X  U  R  E 

Prosecution witness:
PW  1 – Jahanuddin
PW  2 – Nur Islam
PW  3 – Hakimuddin
PW  4 – Khadem Ali
PW  5 – Dr. Bipul Ch. Ray Pradhani (M.O.)
PW  6 – Abdul Hussain
PW  7 – Matleb Ali
PW  8 – Nurul Haque
PW  9 – Nilima Khatun
PW 10 – Mahananda Barman
PW 11 – Khoda Box
PW 12 – Samsul Haque
PW 13 – Khamiran Nessa
PW 14 – Jahirul Haque
PW 15 – Abdul Ajit
PW 16 – Ashrumoni Malakar
PW 17 – Hajrat Ali 
PW 18 – Sher Ali 
PW 19 – Rasamala Begum
PW 20 – Khagen Ch. Das (I.O.) 

Exhibit (Prosecution):
Ext-1 Seizure list.
Ext-2 Inquest report. 
Ext-3 Postmortem report .
Ext-4 Ejahar. 
Ext-5 Sketch map. 
Ext-6 Charge Sheet.

Material Exhibit (Prosecution):
M. Ext-1 One rope of jute. 
M. Ext-2 One hammer. 
M. Ext-3 One iron rod. 

Defence Witness:
DW 1 – Hashmat Ali 
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Defence Exhibit:
Nil.

              ( M. Nandi )
                   Sessions Judge,

                                                                                             Bongaigaon

 ********


